CENTRAL ADHINISCRALIVE TRIBUKAL, JhSarlJds B ARCH, JABALPUR

Review application NO, 30 . of 2003
Review application Ho. 31 OF 2003

Japalpur, this the 4th dav of Decerber, 2003

Hon'ble onri HeP. Singh , Vice Chairman

on'ble shri G. Shentheppa, Judiclal Mermber

le Review application No. 30 Of 20 03 -

le Union of India, through 1ts
3ccretary, Ministry of Commnication,
Deper tment of Posts, sanc her Bhawan,
Hew Delni.

Ze Chief Post lcster General,
ilePe Circle, Bhcpdl.

3e Post Miaster Ceneral, Raipur
Reglon, RKalpul.

AR Senior sSupdt. of FPost Offices,

3alaghat Division, Balaghat Q1P) » eees  HDDLICANTS
(By advocate - lone)

vers us

ot

1. Luresh Kumar Darshaniya, =/0.
Shri i.5. Darshaniya, dged apout
38 years, ED Branch Post lMaster,

at Post Ofifice Katra, Handla (MP)

2 shri Ram Chargn Gedem, Post Master
Head Post Off:‘fg:1 e, “Mantla, -

3e Shri R,Ke. Chaure, assistant birector,
(S) Office of Post lMaster General,
Raipur Region, Raipur (MP). eeee Respondents

(By advecate - Shri V. iripathi on behalf of Shri S, Paul
for responaent No. 1,

shri C,X, Swarnakar for respondent No. 2, anc

None for other reSpondent)'

2. Reyiew Application No. 3] Of 2003 =

RX, Chaure, assistant Director

»ﬁ(.:), Office of the Postméster Genecal,

raipur segion, =Raipur. esse Applican
4 L 4

(By Advocate - Hone) ‘

Vv e S u S

K
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1 Suresh Xumer Darshaniyd,
S/0. Shrie Me3e Darsnanlya,
hgeq 43 yesrs E.D. Branch

PoStmaster at Post Office Ihatra,
1'18.{1&1(3 (l'.l .P .) Py

2 Union of

India, Through its

Secretary, dinistry of Communication,
Degpartment of Posts, Sanchar Bhawan,

Hew Lelhi.

3 Chief Po

stmaster General, MNee

Circle, Bhopul (fePe) e

Lo Chief Postmaster General,
Qaipur Reglon, Reipur,

5 Senior supdt. of Post CLffices,
Balaghat Division, Balaghat (lePe) e

0o Ram Charan Gedem, Postmester,
Head Post Office, HMandle,
Distt. Mandla (HeP) e ess ResSponcents

By auvocate -

o

G, Shanthap

Shri V. Tripethi on behalf of shri S, Paul
for the respondent No. 1,

Shiri C.Ke Swarnaker for resSpondent Hoe 6, <nd

Hone for other offiicial respondents)

C R a R (Comon)

nag, Judici-l Member -

Since the issue inwvolved in both the review applica-

they are disposed of by p&sSsing & common

2 he above review @pplications are filed for reviewing

the orcer dated
applicents have
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+
=
&
jo]
Q 1
‘_J
oy
[ 5]

o)
i
]

obtained by the

th-s AL ~risunal,has glven full clearification,

!
¢

e ) e,

q

3ist July, 2003 in Oa Ho. 378/1993, ‘he

v

toked for some clarification in the order
cion of the ficure «s 20 or 30. This
ed a detailed order clarifying the meris

caénoldete., In para § of the order of

seing

dgygrieved by the said order the applicént has to a@pproach

the proper forum. There

7

iS5 no glaring erroxr or arithmetical -
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mistalke or any kind of error on the face of the rocorda. The
dpplicents have failed to point out either o any one

mistakedas mentioned above.

G

Se accordingly, the xeview applications ere éisnissed.

i Ly
Shanthappa) (iePe Simch)
Judicial Member Vice Chairmin
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